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By Hon'ble Mr. D.3., Baweja, A.M.

This application has been filed seeking the

following reliefs:=

(a) To issue direction to the respondents specifically

respondent no.4 to make payment of the pension
of the applicant already lying with the B3ank.
(b) To isue direction to the respondents to pay
the entire arrears of pension of the aggplicant
lying with the 8ank w.8.f. 1=-9-1933, till the
date alongquith interest of 18% per annum.
2l The spplizant while working as Driver Grade 'A'f

in VYaranasi Division of North Eastern Railuay,

sy erannuated on 31-8-19393. A Pension ®ay Order
Lwas

No.NE/10301/ 200595 in two purts £igsued by the Rly Admn
dated 15-11-1993 and 8=13-1993

in favour of the ap,licant to Allahabad Bank, Main
8ranch Zhauk, Yaranasy weeobooixetk for payment of the
pension

throwh the aanltfs Branch at \faranasi as
indicated by the ajgplicant. However, no payment of the
pension yas started to the applicant from 1-9- 1333,

The agplicant contac ted the Main Branch of the Bank

as well as the B8ranch throwh which the pension was

to be paid for nonespayment and he was nold that no sweh

order has been received by them. The agplicant made

several representations to the concerned 8ank. He also

rgyresented the matter to the Railway Administration.

However, all his efforts ended in vain and finally
he has to sesk legal remedy by filing the present
0A on 31-7-1997,

3 Respondent nos.1 to 3 ©f the Railuay

Adninistration have filed the cownter reply. Ths

resgondents have admitted Lthe issue of the pension

p ay grder to the Allahabad B8ank, Main 8ranch, Varanasi




‘----.-—--

A —Nate *a

as indicated by the applicant at Annexures-1 and 2 and J—IE

3 of the gpplication. The respondent nos.1 to 3 have
however, contend that the responsibility of the Railuay
Adninistration is over when the oensiaon pay fArder is
issued and it is for the concerned 8amk tp arranage for
payment =aid the mpplicant has to contact the conC erned
bank for any grievance. However, on receipt of the
repra‘sentatinn from the applicant for non-payment of
the pension, a seripus view was taken and immediately
the conCerned BSank was advised through several letters
to the Bank for payment of the pension to the applicant
as per the pension pay grder, already issued. However,
the Bank seems to have not taken any ac tion. The
responsibility fFor non-payment of pension lies with
the cagnc erned Bank and, therefpre, the Rail way

Administration has no liability for any delay in psayment.

4., Notice was issued tp respondent no.4 i.e. the

ConC erned 8ranch of the 3ank through uwhich the of

the pension was to be made top the applicant. Notice was

sent through registered pnstLuaéa[:gt received back and,

therefore, presumption of service of the notice can be

taxen. Inspite of several opportunities being given

for filing the counter reply, no cownter regply has
Neither the

been filed, / - respondent no.4 has appeared throwgh the

Cownsel nor in person. 1In view of these facts, I have

p 'oC eeded ex-parte aggainst the respondent no.4.

D I have heard shri 3K Mishra, Counsel for the

applicant and 5hri prashant Mathur, cownsel for the

respondents no.1 to 3.

6. From the facts of the case,. as narrated above,
there is no Controversy involved which needs to be

resplveds The Railway Administration has issued the
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o ension pay Order to the Concerned Branch of the 8ank for

arranging payment in 1993 and the simple fact is that

the 3ank has not taken any action to arrange the

payment of sension starting from 1-9-13393. The

applicant has stated that he has made several represent-

ations and also made personal Contact but the Bank has :

not respondent with any action. The respondent nos.1 to

3 have also averred that they have alsp written several
V letters to the concerned 3ank for arranging payment,

but still no action has been tagken by the ConC erned

3ank. In action on part of the Bank to arrange payment

of pension to the applicant inspite of reminders from the |
concerned Desartment, who had issued the pension payment
nrders shows the careless and callous attitude of the
3ank authorities, which desarves tp be dgprecated. The
applicant has been harassed for several years without

any payment and not only this, he has been forced to

seek legal remedy. Keeping in view the indifferent:
attitude of the concerned Bank officials, it is congidered
that the matter needs investigation gt higher level
to identify the reasons for non-paymentand the staff
at fault should be suitably takmﬁfsu that swh lapses ;
Causing harassment tp the pensioners are avoided in

future.

Q. 7 Keeping in view the above, the application is

alloweduyith the directign that the respondent no.4

will arrange monthly payment of the pension within

tuw months from the date of receipt of the order.

The payment of arrears from 1-9-1993 till the month
of starting regular payment of pgensiaon shall also be
paid within a period of two months from the date of rece.bt;

.Of tht order, The applicant shall be entitled far

payment of interest @ 12% per annum for the delayed
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payment of pension from 1-9-1933. The pﬂ?mein of
interest shall alsop be arranged alonguith the r‘«i*ﬂ*f'
-
of the arreats. -
R -
8. As indicated earlier, the gpplicant Hé':é been
. L ] o
forced to seek legal remedy for payment of ‘his n',‘ill’;'?'

Lension for no Fault of his oun. Ha has not anly been

degprived of his due/pension but has also '"_ﬁt-fﬂ:;‘_ar_i'i.-
mental torture. In view of this, I impose Costs F
of Rs.3,000/- to be paid to the applicant by the

| 348 | 8ank Conc ern ed.
. 9, A copy of the order is Lo be sent to the iznage:

3 e
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